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CENTRAL ADF1INI5TRATIVE TRIBUNAL, JABALPUR BENCH. JABALPUR 

Original Application No. 348 of 2004

Jabalpur, this the 2?th day of April, 2004

Hon'ble Plr. Singh, Mice Chairman
Hon'ble Mr. A.S.Sanghvi, Judicial Member

Lai Ram Kumar Singh 
Aged about 66 years 
Announcer Sr. Grade(Since Retired)
All India Radio, Raipur 
R/o C-22, Uallabh Colony
Raipur(Chhattisgarh). APPLICANT

(By Advocate - Shri S. Paul)

UERSU3

Union of India 
through its Secretary 
Deptt. of Information and Broad 
Casting ^hastri Bhauan,

2. The Director General 
All India Radio,
Akashuani Bhauan 
Parliament Street 

Neu Delhi.

3. The Station Director 
All India Radio,
P .a .N o .97,
Raipur jjChhattisgarh)
492001

4. Smt. Chitra Bhaduri 
Announcer Grade.II 
(Selection Grade)
Through The Director General 
All India Radio,
Akashuani Bhaun
Parliament Street '
Neu Delhi. RESPONDENTS

O R D E R  (ORAL) '

By W.P. Singh, Uice Chairman -

By filing this OA, the applicant has sought the

follouing main reliefQ
f

" ( i i )  Upon holding that the inaction of the 
department in not considering the case of the applicani" 
for promotion to the post of Announcer Grade~II 
(Selection Grade) from the date of his junior/private 
respondent is promoted, is bad in lau and accordingly 
the respondents be commanded to consider the case of 
the applicant, for the post of Announcer Grade-II 
(selection Grade) Rs. 2000-3200 from the date the 
pri\/ate respondents and other junior were promoted".
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■3, The brief facts of the case are that,the applicant

uas uorking as Announcer Senior Grade uith the respondents 

No.3. He was illegaly retired on attaining the age of 58 years. 

Feeling aggrieved uith this action, he had filed OA No. 794/96. 

The Tribunal v/ide order dated 23 .10 .2002  disposed of the 

aforesaid OA uith the follouing direction ;~

” 5.1 . . . .  direct the respondent No.2 consider the
case of the applicant, if any benefit has been given 
to other employees uho have opted subsequent to Cut 
off date. It may be clarified that the applicant 
uill not be entitled to any salary and wages from
the date of his retirement on 31 .8 .1995  till  his
age of superannuation on attaining the age of 50 years 
as he had not rendered any service. However, if any 
benefit relating to retiral dues and pension have 
been extended to other employees, the same may be 
extended to the applicant provided the case of the 
applicant is similar to such othsfremployeeV

In the meantime a OPC uas held to consider the parsons, junior

to the applicant, for promotion to the post of Senior

Announcer Grade-II. In compliance of the order of the Tribunal 

dated 23 .10 .02  in OA No. 794/95, the respondents have passed the
II

follouing order oat;6*i8.03 (Annexure-A-2)

"2 .  Order dated 23 .10 .02  passed by Hon'ble CAT, 
3abalpur in DA 794/96 has been examined in this 
directorate in fionsultation uith Ministry of 
Information & Broadcasting. It has been dcided 
that the order dated 25 .10 .02  may be implemented to 
the extent that 3h.Singh may be deemed to have 
retired on attaining the age of 60 years. He may 
be given the pensionary benefits on the basis of 
1;̂is pay S^allpuances .notibnally fixed upto the date 
of his retirement. However, Sh. Singh uill not be 
entitled to any arrears of salary and uage from 
31 .08 .95  t ill  his notional date of retirement on 
attaining the age of 60 years?

Since, the applicant uas retired on attaining the age of 58

years, he uas not considered and could not be promoted to the

post of Announcer G r . I I .  The applicant has submitted his

representation dated 2 2 . 1 .2Q04(Annexure-A-5) to the respondents.
aforesaid

Till  nou the respondents have not decided the/representation 

of the applicant.

4. Heard the learned counsel for the applicant.
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5. Keeping in v/ieu the facts and circumstances of the 

case, ue deem it appropriate to direct the respondents to 

consider the aforesaid representation dated 22.1 .04(^ 

(Annexure-A-5) of the applicant and decide the same by 

passing a detailed, reasoned and speakir^g order within a 

period of three months from the date of receipt of copy

of this order. Qb do so accordingly. The applicant is 

directed to send a copy of this order alonguith DA to the 

respondents within a period of 15 daiys from the date of 

receipt of copy of this order.

6. Uith the above directions, the OA is disposed of 

at the admission stage itself .

7
(a .S .  Sanghvi) (M.P. Singh)
3udicial nember Uice Chairman
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